
205 Written Answers PHALGUNA 1', 1905 (SAXA.) Written Answers 206 

(i) To en urc d~pl yment ,of properly 
trained driv r • only per on with a · 
mi nimum of three year ' experience 

f driving of heavy vehicle ar.e 
r_ ruited. 

lii) Bdore the driver are given li~ . 

duty th ey ar given training in th~ 

Training School and have to pas 
test s in afe driving and route 
acquaintance. 

(iii ) pe ial quad ' have been deputed to 
ch ck both th driving habit. r dri-
ver on Ii ne and ontrol overspec-
ding. Driver with faulty driving 
habits are Sl:nt to the Trainin'g 
S hoo1 for refrc her course. 

(iv) very effon 1 being made to imp-
r v tn.: m<'linlenance of vehicle. 

(v) part from conducti ng refre her 
courses, the dri vel' are regularly 
acquainted with the traffic rule anti 
other road 'afety mea. ures througA 
film • . lide ' and other audio vi lIal 
method ~ith the h~lp of polic.e 
authoritie . 

( i) In i tia t i on of trict di cipli na.r:y 
action again t driver found respOfl-
sible for negligent driving leading 
to ac ident . 

GH Benefit to ' tate GOleromeat 
Pen ioners as Dependent of Central 

EmploYf'es in Capital 

1994. HRf DJGAMB R SINGH: 
Will the Mini ' ter of H ALTH AND 

MTLY W LFARE be pleased to 
refer to the reply given to Un. tarred 
Que tion No. 4985 on 22 December, 1983 
regard ing is ue of fal c certifi ates by 
Government . ervant to get CGHS 
benefit for dependent and tate: 

(a) wh ther in case of State 
Government pen ioner whose income j' 
above R . 350/- per m nth and who are 
at pres'ent get ting Central overnment 
Healh heme benefits as 'dep ndent ' of 
Central G vernment employee in apital. 
no che k j bei ng exerei ed ei ther 'by 
Central Gov mmeot Health Scheme card 

uing offi e or by hi Mini try; 

I 

(b) whether as at present there j no 
e ective check to preve t the Central 
Gov roment Health Scheme benefieiarie 
in m.aldng/furni hing ueh wrong tate .. 
mont to get uch facilities for their 
'Parent, who are not actually 'dependent' 
for the purpo e of Central Government 
Heal th Scheme benefit ; and 

(c) if so, whether while issuing the 
next eries of Central Government 
Health Scheme card, he wiJl devi e some 
fool-proof method of checking uch 
abu e ? 

THE DEPUTY MINI$TER IN THE 
MINISTRY OF HEALTH AND 
FAMILY WELFARE (KUMARI 
KUMUDBEN M. JOSHI): (a) to 
(c) State Government pensioners 
are Dot eligible to get CGHS benefits. Th 
CG HS benefits are available only to 
Central Government pensioner. It is 
a fact that the declaration given by th. ~ 

COM beneficiary about the income of 
his parent j taken a the basi for de-
termi oing a to whether they would b. 
covered under the category of 
"dep.endent" or not. However, the 
issuing . authority js al 'o requirod to 
certifY that all the particulars inc1udinl 
declarations furnished by the beneficiary 
have been duly scrutinised b.efore the 
is. ue of the Index!ldentity card. CGHS 
rules provide for puni hment if CGHS 
facilitie are mi utili ed. Similarly 
furni' hing a fal e declaration by a 
cardaoJder could also have several 
adver. e repercus ions for him. This is 
con idered to be-adequate. 
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